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The time and labour involveq in
collecting the required data will not
therefore be cuommensurate with the
result to be achieved. The number of
monument attendants at  present
posted at the various protected monu-
ments in the whole country is, how-
ever, 789.

Legal Implication of “Gheraos”

2394. Shri K. N. Pandey: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether Government have
been able to define the legal impli-
calion of ‘Gheraos’; and

(b) if s0, the legal opinion obtain-
ed in the matter?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L, N. Mishra): (a)
and (b). Gherao has come to signify
the keeping of a person or group of
persons under wrongful confinement.
This is essentially a problem affect-
ing law and order which is the res-
ponsibility of the State Governments.
Its legal implications will depend
upon the facls of each case.
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